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PER: ARCHANA WADHWA 

 

 Being aggrieved with the order passed by Commissioner 

(Appeals) vide which he has set aside the order of the Deputy 

Commissioner enhancing the assessable value, Revenue has filed 

the present appeal. Nobody appeared for the respondents. 

2. Though the Revenue in their memo of appeal has not 

mentioned the duty involved from Order-in-Original, we note 

that the said Adjudicating Authority enhanced the assessable 
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value of the imported fabrics from Rs.2.20 lakhs to Rs.10.54 

lakhs. Inasmuch as the enhancement is to the extent of Rs.10 

lakhs, the duty involved cannot be more than Rs.10 lakhs. In 

such a scenario, we are of the view that appeal is covered by the 

Litigation Policy. Accordingly the appeal is dismissed.  

(Dictated and pronounced in open court) 

 

 Sd/- 

 (Archana Wadhwa) 

Member (Judicial) 
  

 
Sd/- 

(Anil G. Shakkarwar) 

Member (Technical) 
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